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SHRI A. D. MANI : You travel to-
wards the eastern region and you find
that the menu 1s completely different.
We must have a standard diet which should
be available everywhere.  The Food
Clouncil is there and we have 200 recipes
or more. I would make a respectful
suggestion that the Railway Administra-
tion should consider the question of having
a standard diet for all classes for all trains
in India so that at least you may develop
national integration at the food level.

STATEMENT BY MINISTER RE
MINISTERIAL CRISIS IN
MADHYA PRADESH

SHRI BHUPESH GUPTA (West
Bengal) Mr. Vice-Chairman,  what
about the statement on Madhya Pradesh ?
Will they make any statement ? In the
other House they have made some state-
ment. We are told that Mr. Chavan
got in touch with the Madhya Pradesh

Governor or whatever it i». Now that
information  should be given to this
House also.

SHRI A, D. MANI (Madhya Pradesh) :
I think, Sir, this is an important matter
and the Government should make a
Statement. We are all running to the
P.T.I. board in the library. Mr. Shukla
here comes from Madhya Pradesh and
he should., ., .

SHRI BHUPESH GUPTA
are not interested in Maharajas
Maharanis.
pening there.

: We
and
Kindly tell us what is hap-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
A debate was admitted by the Speaker
in the other House and that debate has
just concluded. If the Chair directs
we can make a statement some time
tomorrow.

SHRI BHUPESH GUPTA The
position is, I must submit every time we
limp behind Lok Sabha in such matters.
The moment it came to be known—I
am not giving any opinion on the subject—
the Speaker agreed immediately to have
this matter discussed.

SHRI M. N. KAUL (Nominated)
Because it was pressed in Lok Sabha.
You don’t press it here.
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SHRI BHUPESH GUPTA : Just a
minute. We can press it but that is not
the point.  Pressing is very easy.

SHRI M. N. KAUL : I do not agree
with you because you press it informally,
not by giving a proper notice. You go
to the Chairman in the morning and
mention to him.

SHRI BHUPESH GUPTA : It is
not a question of that. When we came
we had not, at two o’clock, thought
that it would be discussed at all. Now,
a development has taken place. Certain
information has come. Trunk calls are
made to Bhopal and wherever it is and
then we get some information. On the
basis of this they agreed to have a dis-
cussion. It is a good thing. We are
immediately seized of a matter which is
agitating Members of Parliament.

SHRI AKBAR ALI KHAN (Andhra

Pradesh) : The Minister has agreed to
make a statement tomorrow.
THE  VICE-CHAIRMAN (SHRI

D. THENGARI) : You kindly take your
seat ...

SHRI BHUPESH GUPTA : Mr.
Akbar Ali Khan, all my life I have seen
you supporting whatever the Minister
says. Today the statement should be
made in this House. We are getting many
confusing reports. I was in the Central

Hall. All kinds of reports are coming
out.
THE  VICE-CHAIRMAN  (SHRI

D. THENGARI) I am on my legs,
We learn that the Minister will try his
level best to give a statement if possible
today. He is trying his level best. In
the meanwhile, let Dr. Salig Ram speak,

To mifama (fearaw waw) : faws
ATTH JATHA, { ATTHT 37 ATAT4 §

SHRI BHUPESH GUPTA : What
does level best mean ? I think the statement
is ready. It has been read in the other
House. You say he is trying his level
best. Is it ground level or what level ?
All right, let him bring the statement.
You are gquite correct, but do not say
what the Ministers tell you, that he is
trying his level best.

SHRI M. P. BHARGAVA  (Uttar
Pradesh) We do not want to lessen
the time on the Railway Budget debate,
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Tomorrow we have
Madhya Pradesh.

fixed a debate on

SHRI BHUPESH GUPTA : I do
not know whether 1t is tomorrow or
tonmight. It 15 for you to deade. First

of all, the statement should be brought
here, apart from the time It 15 a very
impostant matter. Ve are having Go-
vernors runmng amuck According to
me, Mr. Vice-Chairman, 1t 1s all a case
of confusion, illiteracy—illiteracy  consti-
tutionally  speaking—and manipulation
from opposite sides.

SHRI AKBAR ALI KHAN : I would
Like to know whether the Government
has made any statement 1n the other
House.

SHRI BHUPLSH GUPTA - Yes
Mr. Chavan spoke there. I am giving
you more information. You should gne
me some prize some day Mr Chavan
said that the Governor would .ivite the
Maharaje—I do not remember the names
of Maharajas—Naresh Chandra Singh
to take the oath or form the Goveinment,
Then, Mr. Vajpayee got in touch with
the people there i Madhya Pradesh
at half past three. He told me no such
invitation has come to Maharaja Naresh
Chandra Singh. I am neither enamoured
of the Rajmata nor of Maharaja Naresh
Chandra Singh, but we must know the
facts. I do not know how the Rajmata-
Maharaja game 15 gomng on. We have
got a Raja there and I do not know what
he 1s doing Kindly tell us. One Raja 1
getting up.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
Mr Vice-Chairman, Mr Bhupesh Gupta
has raised before you the question of
Government making a statement. You
have already announced that the Minister
of State 1n the Mmistry of Home Affairs
has gone to see whether a statement can
be made No further debate 1s called
for Mr. Bhupesh Gupta is making a long
statement, which 1s not called for

SHRI BHUPESH GUPTA : Its a
reflection 1 you, Sir,

SHRI DINESH SINGH : The Govern-
ment 15 gotrg to say something Thereafter
he can mahke any comment. Why should
he prejudge the issue ?

SHRI BHUPESH GUPTA M
Dmesh  Singh is trying to muslead you.
He has oaly musled himself all his hife
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and nobady else. He can neither lead
nor mislead, I must say to his credit.
Now, at 2 o’clock the matter has been
seized up by Parliament The debate
has started at 2 o’clock More information
was comung from time to tume over the
trunk line or whatever 1t 1s. Surely this
House exists We are not charitable
boys of Mr. Chavan We are running
here a Parhament. When he makes a
statement there, he has got Mr. Shukla
and that tiny Minister. Any one of them
can come here and tell us what the
position is. You are now entrenched in
the Chair. You should not get up till the
statement 1s made.

THE VICE-CHAIRMAN (SHRI D,
THENGARI) : Dr. Salig Ram.

Tio wrfame . fyo arsg Ig@q, @
HTHT AL IATE . . .

SHRI BHUPESH GUPTA : Mr. Vice-
Chairrman,  they are busy intriguing.
We are ot unaware of the working of the
Congress Party and all that. Our speeches
are being mentioned Mr. Morary Desai
18 threatening, blackmailing Parliament,
the Congress Party and everybody and
all the people are lobbying there agamnst
each other. Therefore, we want to be
seized of this matter. We are not -
terested as to how the Working Commuttee
1s gomng to discuss the matter. Mr. Vice-
Chairman, will you come with me and see
what 15 going on in the Central Hall ?
All that lobbymng 1s going on, pressursing
and counter-pressurisation.  Kindly let
us have a statement.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Dr. Salig Ram.

o ifeam : fro Frzg YgTdq, #
AT 7 Ay g X Wt wgvew A S
Tz w9 ¥ 4w Brar & SO Oy NF
o frare wad #1 Wy four 1 oag a6t
g A 8 fF ag ux qAMNT & A9
g 3w ¥ Ry wiEr 7 =g afg 9y
Fraf it 7 zgv foq ol wEIRd
F1 FAE AT E ..

SHRI
Morarj

BHUPESH GUPTA : Mr.
Deasar knows how to pressurise
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[Shr1 Bhupesh Gupta] SHRI BHUPESH GUPTA  The
positton should be clanfied I am glad

Parhament and his party  (Interruptions)
He has come He has carried out your
structicns.

(Interruptions)

SHRI VIDYA CHARAN SHUKLA
Mr Vice-Charrman, I could give an
account of what happened in Madhya
Pradesh, as we know 1t here  We do not
have enough information, but whatever
information we have in our possession,
we give here As the House knows, the acting
Chief Mimster, Mr Govind Narain Singh,
tendered his resignation and then, along
with the leader of the S V D. and the leader
of the S S P, they went to see the Governor
m the might The reason gwen by the
‘Governor for not seeing them was that he
was unwell and he was sleepmng  There-
fore, they could not meet him n the might

SHRI BHUPESH GUPTA .

was the time ?

What

SHRI VIDHYA CHARAN SHUKLA

I do mnot remember what time 1t was
The reason given by the Govcrnor was
that he was unwell and, therefore, he
could not see them  After that obviously
the Governor met the Chief Minister or
got his resignation letter and accepted
the resignation letter and asked the present
Chief Mnister to continue in the capacity
of a care-taker Chief Muuster After
that his health, according to the medical
bulletin 1ssued by Raj Bhavan, deteriorated
He had high fever with a touch of pne-
umonia and, as we know, he 1s a heart
patient He was advised to take rest and,
therefore, he could not meet the leaders,
who wanted to meet him  Later on
now 1t has been reported to us, he nvited
the new leader of SV D, Raja Naresh
‘Chandra Singh, to meet him and invited
him to form the Government Raja
Naresh Chandra Smgh met him at g
o’clock today and the Governor asked him
to form the Government Raja Naiesh
Chandra Singh  hac told the G neinon
that he would like to have time tll to-
morrow mornmg before he can say defi-
nitely about this matter In the meantime,
as the House knows, on the advice tendered
by Shr1 Govind Naram Singh, the session
of the Vidhan Sabha was prorogued
by the Governor The advice was ten-
dered by Shri Govind  Naramn Singh
Acting on that advice the Governor pro-
rogued the House This 1s the position
that we have at present.

that he has not read out anythmg Any-
way, he has gnen us this thing We
would lLike to know 1t because we are
hearing this thing that the advice was
given by the Chief Minster of the care-
taker Government But then the advice
was conditional upon the other advice,
should 1t come to that If Raja Naresh
Chandra Singh would not be 1n a position
to form the Government, then the House
should be prorogued DNow, 1t 15 being
contended 1n some quarters that this part
of the advice, 1 ¢, the mability on the part
of Maharaja Naresh Chandra Singh to
form the Government

SHRI A. D MANI He 1s Raja, not
Maharaja
SHRI BHUPESH GUPTA Rajas

and Maharajas are the same to me.
If he fails, only then the House should be
prorogued Maybe, whatever 1t 15, I
do not know I should Lke to know first
of all whether the advice was given 1mn
writing If so, we should be apprised
of the contents of the letter written to the
Governor by the Chief Mimster of the
care-taker Government adwvising the pro-
rogatton Or was 1t just done 11 the course
of some discussion or other thmg > We
should like to know whether that was the
only advice given or other advice was
gnen Thirdly, we have seen in the Press
that a large number of Congress members
fiom that side have defected to this side
We are told he e that Mr G N Singh
has been liere, had consultations secietly
with the Central Government and he
suggested that the Congress and the du.ector
group lcd by those people who are coming
ffom S V D should form a coalition
Goiernment  Mr Chavan said nobody
would bclieve them The Pr.me Minister
did not see him Similarly the Rajmata
came here, met Mr Kamaraj, and wanted
to have secret deals with them <o that
some kind of Government could be formed
But here, Mr Vice-Chairman, I should
like to know whether the prorogation was
ordered with a view to helping the game
of having the defectors from SVD,
about 40, to form an mdependent group
and then make them and the Congress
form a coalition Government All these
are ging on Mr  Shukla comes from
Madhya Pradesh He knows Ins home

town better, I beleve and he should
kindly tell us all about this thmg  All
kinds of stories are spreading Again

the contents of the letter

I repeat that
G N. Smgh . .

written by Mr
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SHRI AKBAR ALI KHAN : If it is...

SHRI M. N. KAUL : It may be oral
advice,

SHRI BHUPESH GUPTA : 1 do not
know what it was. Whatever it is, kindly
give us because it has been challenged
that the advice for prorogation was con-
tingent upon something happening or
not happening. Therefore, we should like
to know also this, whether Mr. G. N.
Singh was in town, whom he met, whom
the Rajmata met. All these things should
be divulged. It is a fit case for a brief
discussion. I think it should be cleared
up by a brief discussion. If the Lok
Sabha has discussed it for two hours or
three hours, for whatever time they have
discussed, give us 50 per cent time ; let
us have 50 per cent time. Tonight I
do not think you are ready. I should be
very happy if a discussion could take
place by tomorrow. You can do that.

SHRI G. H. VALIMOHMED
MOMIN : One point of clarification. Isit
not open to the Chief Minister to give
advice to the Governor ? Is it com-
pulsory on him that he should give it in
writing? Could it not be conveyed orally ?

¢ SHRI BHUPESH GUPTA : I never
said that advice must be always in writing.
I have never said that. If it is in writing,
we should like to know that. If it is not
in writing, we should like to know what
exactly was the advice, whether the sug-
gestion for prorogation was contingent
upon something or not.

SHRI VIDYA CHARAN SHUKLA :
I am surprised to hear Mr. Bhupesh Gupta
saying that advice of the present S.V.D.
Chief Minister was possibly given to help
the Congress to form a Government,

SHRI BHUPESH GUPTA : I am not
saying that.

SHRI VIDYA
You said that.

CHARAN SHUKLA:

SHRI BHUPESH GUPTA : Mr. K.C.
Reddy may prorogue...

SHRI VIDYA CHARAN SHUKLA :
You said this advice by Mr. G. N. Singh
was given in order to help the Congress
to form a coalition and form a Govern-
ment. This is what you said just now,

SHRI BHUPESH GUPTA : What I
said is we do not know the position. Report
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are going on that Mr. G. N. Singh is
thinking in terms of returning to the Con-
gress. I am not vouching for it. Those
who have defected from the S.V.D. are
also thinking in terms of returning to the
Congress, but at the moment they say
it would not be possible for them to strai-
ghtway join the Congress. Mr. Chavan
also said that in the light of the recom-
mendations of the Committee on De-
fections, if they joined the Congress,
they would be treated as defectors, hence
they would not be made Ministers. Their
reaction is “‘all right; let us form a group
and coalition with the Congress and then,
later on, we shall join the Congress.”
I do not know. Mr. Shukla, you know
this ; it is a Raja-Rani thing, Chambal
valley dacoits, all that sort of thing. We
only know the mass movements of the
people and other things. Unfortunately
mass movements of the leftists are weak
there.  But kindly tell us about that,

SHRI VIDYA CHARAN SHUKLA:
This is again a very surprising thing
that Mr. Bhupesh Gupta should rather
talk of Madhya Pradesh as a Raja-Rani
and a Chambal valley dacoit area. Madhya
Pradesh is much more than that.

SHRI BHUPESH GUPTA : On a
point of order. Madhya Pradesh is a
land of fighting people, but you belong to
that category of Raja-Rani, Chambal
valley...

SHRI VIDYA CHARAN SHUKIA :
We belong to the other category.

SHRI BHUPESH GUPTA : Glory
to the people of Madhya Pradesh. Despite
this combination of Rajas and bandits
they are fighting this Government.

SHRI VIDYA CHARAN SHUKLA :
We belong to the land of freedom fighters,
We do not belong to the land of Rajas
and Ranis.

SHRI BHUPESH GUPTA : T have not
included you.

SHRI VIDYA CHARAN SHUKLA :
I am saying there may be a few Rajas
and Ranis. That may be. That is not
Madhya Pradesh. Madhya Pradesh con-
sists of valient and good people. As far
as this question of advice is concerned,
I am not aware whether that was a con-
ditional advice or it was a pure and simple
straight advice given by the Chief Minister
But I assume—I emphasize this word
assume—that the advice was given in

~ .
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[Shri Vidya Charan Shukla]

a pure and simple form in which normal
advices are given without any precondition
of ifs and buts.

SHRI BHUPESH GUPTA : Why
not have mid-term elections in Madhya
Pradesh ?

SHRI VIDYA CHARAN SHUKLA :
This is the present information I have
and I have given it to the House. I
am not aware of whom Mr. G.N. Singh met
when he came to Delhi. He at least did
not meet me. I am not aware what his
move was, what he was thinking. I am
not aware of any of those things.

SHRI BHUPESH GUPTA : Are you
ready for mid-term elections ?

SHRI VIDYA CHARAN SHUKLA :
We are ready for anything. As for the
charge that prorogation was made to
help the Congress, it does not stand to
reason because the present Chief Minister,
who is trying to keep the S.V.D. in power,
could not have had this viewpomt in
mind while advising the Governor to
prorogue the Assembly.

I do not think there is any further
clarification that Mr. Bhupesh Gupta
has asked for. These are the points he
made, and I have clarified them.

SHRI BHUPESH GUPTA : One.
thing. ..

SHRI A. D. MANI I hope Mr,
Bhupesh Gupta would allow those who
have been elected from Madhya Pradesh
to speak on the subject. May I ask the
Minister of State whether it is not a fact
that apart from what has happened in
respect of the prorogation the Chief
Minister of Madhya Pradesh made a
statement in the Vidhan Sabha only last
week saying that there are so many
charges against him and he is prepared
for an enquiry by a Judge of the Supreme
Court? May I ask him further that
there is a virtual breakdown of adminis-
tration in Madhya Pradesh and the Budget
has revealed a deficit of Rs. 35 crores—
the Government is not working at all—
and whether it is not a fact that the people
of the State would welcome a stable
administration even though it may be an
administration consisting of Congressmen
and the defectors working as independents ?
This is the question which I want to
put to the Minister of State.

[RAJYA SABHA]
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SHRI VIDYA CHARAN SHUKLA :
It would be highly improper for me to
comment upon the conduct of a State
Government here. As far as the question
of the statement of the Chief Minister
is concerned, he is reported to have said
on the floor of the Vidhan Sabha that if
these charges are made, he is prepared
to face an enquiry by a High Court Judge
and all that. T do not know whether
that means that a regular offer was made
to the Government of India to institute
an enquiry against him. But this is the
statement he is reported to have made
in the Vidhan Sabha. We have no further
information.

SHRI BHUPESH GUPTA : Why
prorogation became necessary?  The
Speaker has adjourned the Assembly.
Why prorogation became necessary?
After all the question of forming a new
Ministry could be taken up when the
Assembly was adjourned. There was no
need for prorogation. You have to explain
what was the special reason why the
Assembly was prorogued. What  was
the special reason why the Assembly was
prorogued  when it has already been
adjourned and the Speaker indicated
that he was adourning it ?

SHRI VIDYA CHARAN SHUKILA :
We have held this view. In the case of
Madhya Pradesh, I would like to remind
the hon. Member. When the Congress
Chief Minister, Mr. D. P. Mishra, was
there and a difficult situation  arose,
he tendered the advice to the Governor,
the same Governor, that the Assembly
should be prorogued. The Governor,

under the Constitution, is obliged to
accept the recommendation of the Chief
Minister, and he prorogued the Assembly
even then. Now, the Chief Minister
made a recommendation that the Assembly
be prorogued. The Governor has no
discretion ; he has to act on the advice
of the Chief Minister. And when the
advice was received by the Governor,
he prorogued the Assembly. That is the
situation.

SHRI AKBAR ALI KHAN : Is there
any distinction between a full-fledged
Chief Minister and an acting Chief
Minister ?

SHRI VIDYA CHARAN SHUKLA :
T do not think the Constitution distinguishes
between an acting Chief Minister, care-
taker Chief Minister and non-care-taker
Chief Minister. I do not think there are
two categories of Chief Ministers.



3449 Budget (Railways)

SHRI M. N. KAUL : Arising out of
the reply given by the hon. Minister
Jjust now, it is true that legally speaking,
the Constitution makes no difference
between a full-fledged Chief Minister
and one who has tendered his resignation
and is asked to continue as care-taker
Chief Minister, Apart from the legal
position, the fact remains that in accor-
dance with the convention a care-taker
Chief Minister carries on the routine
administration, so that the State Govern-
ment continues to function and there is
no vacuum. I think it is a matter worthy
of consideration whether the Governor is
bound to act promptly on the advice of
a care-taker Chief Minister, regarding
prorogation. I think that in the case of a
care-taker Chief Minister, the Governor
may give thoughtto it. In a matter of
this character, he should wait for the
advice of the new Chiel” Minister.

SHRI VIDYA CHARAN SHUKLA :
It is a matter of personal opinion.

THE BUDGET (RAILWAYS), 1969-70—
contd

o Mfawy : 3T AR T F1 G
FIT I | ITH FE AT FHAT FTH
FWE | WA FFA@dY IR FOF
FIT |TIT I F AATAT 2@ F aw fm
AR #Y OF @ & faerd @ e #1@
TFAT F FAF T A T9FT 0F AW A
2 | fowg ¥ Y 39y oF g a3 Agfuaq
g

¥
TqGAT F AT A 21 4TS H 3@ T2

¥ FroHT faware gar @ 1 oy @
e FFIA-aw AR & 93T uF 3=
weite AT e AEr a0 g 1 fgAras w3
fsraar afawdr  @™T 22 g qTEAT
drer g IHR A3 FEmIr AL g @
Ty w0 fgamaw § F1E dewd oar
GFE AEY 79 91 g | greifE didee a6
T, FITA FT TR ATA AR FREE 7
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gu a7 fF strer O F qEm qFard)
¥ oF g MU dFe) & fau aew d
Y w7 haer AT a1 oy S o fefe-
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gfeee daz?r @ & foq dure 98
ZAT AT 7 &Y I+ gIF A 7/ NT FIH
FBAT | OF AT T =7 AT ST F7 Fr AT
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